
CENTRAL AINISTRATIVE TRIBUNAL . 
BANGALORE BENCH 

Commercial Complex(BDA), 
Indira Nagar, 
Bangalore.%O 038. 

ON TUESDAY THE 12TH OF A3ST, 1986, 
PRESENT 

THE HON' BLE MEMBER (JUDICIAL) 	: SHRI CH ,RAMAKPJSHNA RAO 

THE HON'BLE MEMBER(At4INISTRATIVE):SHRI L.H.A.REGO. 
IN APPLICATION No.1.043/86(T) 

(W.P.No.23146/83) 
N.S.Viswanath, Research Scholar, 
Centre for Research Speech and 
Hearing Science, City University 
of New York, New York, U.S.A. 	.'.. 	Applicant. 

Versus 
All India Institute of Speech 
and Hearing, w/o Health, 
GOVt of India, Nirman Bhavan, 
New 6elhi.1 (by Chairman) 
Director, All India Instt. 
of Speech and Hearing, Mysore. 
Administrative Officer, 
All India Instt. of Speech 
and Hearing, Mysore. 

4. N.P.Nataraia, 
Reader in Sppech Sciences, 
All India.Instt. of Speech 
and Hearing, Mysore. 	... 	Respondents. 

In the above said application this Tribunal has 
passed the following ørder:-. 

Shri Janardhan & Shri M.V.Rao, Counsel present 
for applicant and Respondents respectively. It 
is broughtto our notice by then3'that no noti-
fication has yet been issued under Section 14(2) 
pf.t.e Central Administrative Tribunals Act, 196 
confding jurisdiction 0 the Central Administra-
tive Tribunal to entertain any application rela.. 
ting to the All India Instt. of Speech & Hearing, 
New Delhi.' We therefore direct the Registrar of 
this Bench to take steps for transferring the W.P. 
back to the uztxaf High Court of Karnataka 

/ 	addressing suitably the Registrar of that High 
.Court' 

.o . Given under my hand and the seal of this Tribunal. 

REGISTRAR. 
Copy to: 
1. Janardhana & Janardhana, Advocates, 

Sri Krishna Bida.. Avenue Road, Bangalore.560 002, 
2. Sh.M.Vasudeva RaO, AU].. C.G.S.C., High Court of Karnataka, 

High Court Bldg., Bangalore. 
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Shrj Janardhan.& S h r i 	Counsel present for 
applicant and espondents respectirely. it is hought to our 
notice by -them that no notification' has yet been issued under 
Section 14(2) of the Central .'diinistrative Tribunals Act, 1985 
confering jurisdiction in the Central Administrative Tribunal 
to entertain any application relating to the All India Instt. 
of Speech 	Hearing, New Delhi. .Je therefore direct the Aegistrar 
of this Bench to take steps for, transferring the ... P. back to 
the High Court of iKarnataka addressing suitably egistrar of that 
High Court.I 

Sd/.,. 
I'le 	) 

Member (AM) 
12.8. 86 

( OH. -amakrishna Rao ) 
Member (3M ) 
12.8. 86 

'True C2p1" 



REGISTERED/A.D. 

Is TRII3TJNAL 

Commercial Comolex, (i\) 
Indiranagar, 
anga1ore - 560038 

Ref: App1iction No 1043/86(T) Dated 	the August 1986 

To 

The Registrar 
High Court of Karnataka 
High Court Buildings, 
Eanqa1ore1. 

Sir, 

Subjct: oturninçj of .i. No * 23146/83 to the High 
Court of Karnataka. 

!.P. No 23146/83 on the file of the High Court of 
Karnataka, Banqalore, transfrred to this Tribunal under Section 
29 of the Adtünistrative Tribunal Act, 1985, is returned 
herewith for necossary action, in pursuance of this 
Order cted 

 
12.2. 136

1) 
cpy of •:hich is enclosed hereiith, 
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